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,#6Btract of the Proceedings of the Oouncil of the GOPJemor Gene,.al of India. 
'a8,_embled/or tke purpose of makll1U Law (Ina Ilt'lJUloU0118 UNder the P,.o-' 

" iJiBio1J8 o[the Act 'of .Parliament 24 ~ 3fj ric., cap. G'l. 

~ ~' "b~ Council met at Government House on W ooncsdo.y. tho 23rd Dccombcl', 
, ' , 181:15. 

PU.1UIBNT: 

Bis Excellency the Viceroy and Governor General of Iudia, X.P., G.O.D., 
~.c.u.o., G.H.8.I., G.M.I.E., P.O., presiding. ' 

His Honour the Licutenn.nt-Govomor of BengoJ, X.0.8.I., C.LE. 
The Hon'blc 0: P. Ilbert, O.I.l!l. 

The Hon'ble Sir S. O. Bayley, X.0.8.I., ().I.E. 

The Hon'ble T. O. Hope, 0.8.1 .• O.I.E. 
The Hon'ble Sir A.. Oolvin, X.O.H.G., O.I.E. 
The Hon'ble W. W. Hunter, C.8.I., C.I.E., LL.D. 
Tlie,H~n'ble H: J. Reynolds. O.S.I. , 
The Hon'ble Roo Saheb Vishva.nn.th N amyan Mandlik. O.S.I. 
The Hon'ble Peari Mohn.n Mukerji. 
The Hon'ble H. St. A. Goodrich~ 
The Hon'ble R. Steel. 

PROVINOIAL SMALL OA USE OOURTS BILL, 1885. 
The Bon'ble MR. ILBERT moved that tho Bill to consolidate and, amend 

the 1&w rela.ting to Oourts of Small Oauses established beyond the Presidenoy-
towns be referred to a Sel~t Oommittee consisting of the Hon'ble Sir S. O. Bay ley. 
the Hon'ble Messrs. Hunter and Quinton. the Hon'ble Pearl Mohan Mukerji. 
the Hon'ble Ra.o Saheb Vishvanath Namyn.n Mandlik and the Mover. 

The Hon'ble PEARl MOHAN MUKElLJI snicl :_CC I fully recognise the necessi ty 
which has arisen by the progress of legisla.tion during the last twenty years of 
~euding and consolidating the laW' relating to SmaJ.I Cause Courts beyond 
the limits of Presidency-towns, but it appeal's to me that if the IJrirnary 
object of the Bill be, as it is stated to be, to remove doubts engendered by COll-

ru,.ting judicial rulings as to the class of suits cogniZll.ble by Small Oause 
Courts, that object will be far from realised by the changes' in tho existing 
law which tho Bill proposes to ma.ke. At present the jurisdiction of 
Small Oa.use Courts is confined. to four or five clnsscs'of suits. but the Bill 
proposes to extend it to all suits of a civil nature wit.h thirty-eight specified 
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,c ~ ti iul.  ~~,~ t strikes me is' that if ~he ,~~in~  four or five ~r .~~, 
)laS'given rise to a wide divergence of, judicial interpretation,bo" much 
irre ~r 'i i~ol  to' b~ t~e ~n u i~n if thii t ~eight di~erente ce tion~., re 
",made subjects for judicia.l construction? 'And then, it is impossible to ~ontend  

that' t)lese thirt ~eight exceptions affgrdan', e h u ti ~ ~~t ;of the cl ~e ~ ., 
suits 'which iHsdesirable should be excluded. froDl the ' ~ri diction of Small 
~~e' Courts., The fact th ~ the excepti()ns mentioned, in' the re~idenc  ~ll , . 
, O,!!use Courts Act, 1882, ~e pnly twenty-three ~ nu b~r and those' in ,t~e 

~,"'.. _ i .  . , , , _. • • ". • 

present Bill are thirty-eight, shows clearly that the 'Aot .pf "1882 Cannot'D8'":' 
taken as a safe precedent arid' gui~e, and'that it is anextrelI1-ely' cii i~ult t~  
to enumerate all classes of suits 'of a civil nature. I think the best way to 
amend the Act by the light of the judicial interpretations wodld be to incorporate 
them as e l n ~io~  or illu ~r tion  of the sootion relating, to jurisdiction. , 
It is a suggestion whlch I ent~ to hope will receive due oon ider ti~n by the • 
Seleot Oommittee." ' , , 

. The Hon'ble MR. ILDERT said :-" The hon'ble e .b~" ,is , ui~e r~gbt ' 
in describing the object for which' this Bill bas been introduced a'l;ld ,the 
mode by which it is' proposed to attain that object. The object of tbe Bill 'is' to 
remove doubts which have arisen in consequence of conflicting judicial decisions 
on the construction of the section of the existing Act which defines the 
jurisdiction of Small Cause Oourts in the Mufassal. The mode in which it is 
proposed to ,attain t~ t object is by specifying not the' matters which 
are i~cluded in but the ma.tters whioh are exoluded from thail' jurisdiotion. 
I understo.nd the hOI\.'ble member to' suggest that the object of the Bill 
will be better attained not by the process adopted in the Bill but by' u le~ 

menting the existing la.w, wbere necessary, with illustrationS or e l .n tion ~ 
That is a matter which will very properly fall within the, province of the 
Select Committee, and no doubt due weight will be given to the suggestion 
which he ,l1as made!' 

The otio~ was put and agreed to. 

LAHORE TRAMWAYS BILL, 1885. 

The Hon'ble lb. ILDERT presented the report of the Select Oommittee on 
the 'Bill to l uth~ri e the making, and to regulate the working, of Street Tram-
,ways in Lahore. 



A.OT XXXVI OF 1858 AMENDMENT. 521 
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ACT XXXVI OF 1858 AMENDMENT BILL, 1885. 

TIle Hon'ble SIR STEUART BAYLEY introduced thc Dill to om end A.ct 
XXXVI of 1858 (an·Ltct relating .to u~tic AB1/1um8), rmd moved t ~nt it bo 
referred to 0. Select Committee consisting of the Hon'bIe Messrs. Ilbcrt and 
Quinton and the Mover. 

The Motion was put and agreed to. 

The Hon'ble SIR S·TEUART BAYLEY also moved that the Bill and St te ~nt 

of Objects and Reasons be published in the local official Gazettes in Englislr 
and in such other languages os the Locn.1 Governments think fit. 

The Motion was put and agreed ·to. 

The Council adjourned to Saturday, the 2nd January, 1886. 

FORT WILLIAlI j  } 

The 80th December, 1886. 

S. HARVEY JAMES, 

0.llg. Secretary to the GOf,ernment of India, 
LegiBlatirJe Department. 




